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[Shri Jaisukhlal Hathi.] aity to meet. 
Everybody knows that when an Assembly 
meets it has to ^ave some business. The first 
would be the Governor's Address and that 
governor's Address would include the 
programme and the policy of the Government. 
On the first occasion when the Assembly 
meets, then the Governor's Address contains 
programmes an^j policies of the Government. 
Where is the Government here? Is the 
Governor to say that he is the Government? 
No. According to the Constitution the 
Governor is advised by the Council of 
Ministers. 

SHRI M. RUTHNASWAMY: Does the 
Constitution require that the Address should 
contain the policy and programme  af  the   
Government? 

SHRI JAISUKHLAL HATHI: Then what 
should it contain? Should it only say: 'I 
welcome you and you go home'? 

{Interruptions) 

SHRI M. RUTHNASWAMY: He might 
send them a homily on the need for 
continuing parliamentary democracy. He 
could suggest ways and means of running the 
Government by forming a coalition. 

SHRI AKBAR ALI KHAN: He is ;he 
constitutional head. He will have to be guided 
inevitably according to the Constitution, by 
the Council of Ministers. 

SHRI JAISUKHLAL HATHI: The role of 
the Governor is not what Mr. Ruthanaswamy 
says. According Io the Constitution the 
Governor is the Head of the State when he 
convenes the Assembly and addresses, it. 
Then he cannot advise about a coalition. That 
is not his function, when he convenes the 
Assembly and sits as the Head of the State. 
There were other opportunities for him to do 
it and it could have been done.    Therefore to 

say that it was dissolved wrongly is not 
correct. 

According to section 73 of the Re-
presentation of the People's Act, once the list 
has been published in the gazette the 
Assembly shall be deemed to have been 
constituted. So there was an Assembly 
already deemed to be constituted and when 
there was an Assembly naturally it has to be 
dissolved. So there is nothing wrong at all  in 
what has been done. 

There were other suggestions about certain 
other constitutional methods by which this 
sort of President's rule may not have to occur 
again and again as has happened in Kerala. 
One of the suggestions was from Shri 
Gurupada Swamy but the weightier 
suggestion from Prof. Lal I accept that the 
people should be educated in the art of 
citizenship, in the art of democracy and to live 
according to the spirit of democracy and that 
is the real lesson. It is not a question of this or 
that party. It is for the people of Kerala as a 
whole. 

I wish that this President's rule does not last 
for a longer period than is neeessary and that 
during the period we .-hall try our best to give 
every satisfaction to the people of Kerala by 
looking to the development of the State and 
the welfare of the people I need not assure 
more. I move. 

THE DEPUTY CHAIRMAN: I shall put 
the motion later. The Prime Minister. 

STATEMENT BY PRIME MINISTER 
RE:  KUTCH SITUATION 

THE PRIME MINISTER (SHRI LAL 
BAHADUR) : Madam Deputy Chairman, after 
making my statement 
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on 3rd May 1965, I have been inferring the 
House about the developments which have 
been taking place in regard to the situation on 
the Kutch-Sind border. The initiative which 
Prime Minister Wilson took some days ago 
has been followed up and gradually, concrete 
proposals have been evolved with a view to 
bringing about a satisfactory settlement of the 
problem. We have made it clear on every 
occasion that a cease-fire would be possible 
only on the basis of a simultaneous agreement 
for the restoration of the status quo ante as on 
the 1st January 1965. We have also indicated 
clearly that only when such a restoration has 
been effected, we would be ready to have 
recourse to the procedures which had already 
been agreed to between the two Governments 
for demarcating the border where this had not 
already been done. In the communications 
from the British Government various points of 
details have been put forward for 
consideration by both the Governments. So far 
no final draft has been prepared or presented. 
All I would say is that consistently with the 
stand which I have taken on the floor of this 
House, we attach the greatest importance to 
the restoration of the status quo ante and we 
have indicated our willingness to proceed 
thereafter to negotiations at Ministers' level 
followed, if neeessary! by a reference to an 
impartial tribunal as contemplated in the 
earlier agreement on this subject. Our policy 
and our intentions are quite clear and 
unequivocal. We do not believe in talking with 
one voice here and with another voice there. 
We do not believe in talking of peace at one 
place and committing aggression at another. 
Our position has been made known to the 
whole world in the clearest possible terms. 

I want hon. Members to have the assurance 
that our armed forces are ready  and  
determined to  defend the 

territorial integrity of the country. They have 
been greatly strengthened in their 
determination by the united and powerful 
support which this House and the people of 
India all over have extended ever since the 
crisis began. 

I am leaving for Moscow tomorrow 
morning and I know. I would be carrying 
with me your good wishes and fraternal 
greetings to the friendly people of the 
U.S.S.R, who have stood by us in hours of 
trial and anxiety. 
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SHRI K. DAMODARAN (Kerala): .For 
how long will the Prime Minister be  absent?  
When  will  he  return? 

SHRI LAL BAHADUR; On the 20th, some 
time in the evening of 20th. 

SHRI A. D. MANI (Madhya Pra-hi: I would 
not like to press the ime  Minister  to  give 
details  about 

the proposals made by the British 
Government, but disturbing reports have 
appeared in the press that one of Ihe proposals 
of the British Government is to the effect that, 
while there should be vacation of the posts hy 
Pakistan—posts which have now been held by 
Pakistan—the Indian forces should not march 
up to those posts, and that India can be permit-
ted to retain only police parties. Now this is 
almost a dangerous repetition ot' the Colombo 
proposals. I would like to ask the Prime 
Minister whether the Government stands by 
the issue that the right of India to march to any 
part of the Rann of Kutch, whether with a 
police party or with an armed party, will be 
unquestioned by any compromise or proposals 
which may emerge? The second point I would 
'ike to ask him is whether he raised the issue 
with the British Prime Minister that the entire 
Pakistani aggressive moves on all frontiers of 
India should be considered as a part of this 
question. Now we are thinking in terms only 
of the Rann of Kutch. but Pakistani aggressive 
moves are seen in other parts of the border. 
Has the Prime Minister connected also these 
moves with what has happened in the Rann of 
Kutch and has asked, from the point of view of 
India's security, for a cease-fire on all fronts? I 
would like to know whether this proposal has 
been put forward before the British Govern-
ment. 

 

SHRI LAL BAHADUR: In so far ;is status 
quo ante is concerned, it is clear that we have 
to restore the same position as it was on 
January 1, 1965. and our troops were not 
there, in that territory, on January 1, 1965. 
Now, if the talks take place during this 
period—it may be a short period of two or 
three or four months—if the talks take place, 
then we will have to have the same position as 
it was on January 1, 1965. Our police used to 
patrol that area, and they will certainly have 
every right to do so. 
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In regard to the second point, well, for the 

time being, in so far as these talks are 
concerned, these discussions lire concerned, 
they are only confined Io Kutch. About the 
other areas, well, as the situation arises, we 
will see as to what should be done. 
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THE DEPUTY CHAIRMAN: These are  all  
suggestions.    Mr.  Kumaran. 

SHRI P. K. KUMARAN (Andhra Pradesh); 
Madam, we wish the Prime Minister a happy 
and safe journey to Moscow, and success in 
his deliberations with the authorities in the 
U.S.S.R, which has stood by this country at all 
times of our difficulty. 

Now I want a small clarification. He has 
mentioned in his statement that we do not 
believe in aggression here and peace there. I 
would like to know whether this position that 
we wish all-round peace has been conveyed to 
tbe Prime Minister of Great Britain and, if so, 
why the present negotiation is confined only 
to the Kutch area? 

SHRI LAL BAHADUR: Madam, at the 
moment we are faced with this Kutch-Sind 
border question; it is very much before us and 
therefore we have directly taken it up. In so 
far as other borders are concerned, there is an 
agreement, an agreement arrived at in 1960 
between the two countries, and in that there is 
provision for meetings, for discussions and 
then, if we did not come to an agreement, for 
reference to a tribual. So those matters could 
be taken up later on. But at the moment this is 
most important and therefore we have to deal 
with it. 

PROF. M. B. LAL (Uttar Pradesh): What 
about Shri Ganga Sharan Sinha's suggestion? 

THE DEPUTY CHAIRMAN: Now Mr. 
Mir. 

SHRI G. M. MIR (Jammu and Kashmir): 
Madam, since the hon. the Prime Minister is 
proceeding to Soviet Russia, we send first of 
all our good wishes to the people of Russia 
through our messenger, messenger of peace 
and goodwill. 

Secondly, Madam, I would like to know; on 
the one hand we are discussing the Kutch-Sind 
border problem; on the other hand, Pakistan 
has massed her forces on the border of Jammu 
and Kashmir State and continued unprovoked 
firing on our civilian population and our army 
pickets, and als0 a large number of 
infiltrations, intrusions and violations have 
taken place in Jammu and Kashmir, Can the 
hon. Prime Minister assure us that, while 
discussing the Kutch-Sind problem, side by 
side, he would take this point also into 
consideration and take it up with the Pakistan 
Government and <say that not only the 
aggression on the Kutch-Sind border, but all 
sorts of aggression on our territory, more so in 
Jammu and Kashmir, the unprovoked firings, 
there, should be stopped by Pakistan. This is 
very important because we are facing this 
difficulty everywhere on ©ur border.. So I 
would like to know from the Prime Minister 
whether he will assure us regarding this point. 

SHRI LAL BAHADUR: I have already 
replied to that point. Madam, so far as other 
borders are concerned, I have already had my 
say. 
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PROF. M. B. LAL; Madarn, I endorse the 
suggestion of Shri Ganga Sharan Sinha and I 
would like to know the opinion of the Prime 
Minister on that suggestion. 

SHRI LAL BAHADUR: Madam, we know 
what the broad policy indications are which 
have been indicated to as by this House and 
the other House, and in that broad context the 
Government would be taking the necessary 
steps and measures in the future. In case there 
is any need, any special necessity, we will 
consider as to bow to take into confidence the 
Members of the Opposition. 

THE DEPUTY CHAIRMAN: That is 
enough. We go back to legislative business. 

STATEMENT    RE.    PRIME    MINIS-
TER'S VISIT TO    NEPAL 

THE PRIME MINISTER (SHRI LAL 
BAHADUR) : With your permission, I would 
like to lay on the Table of the House a 
statement on my visit to Nepal. [Placed in 
Library. See No. LT-4421/65]. 

 
1. RESOLUTION RE PROCLAMATION 

IN RELATION TO THE STATE OF  
KERALA 

2. THE KERALA STATE LEGISLA-
TION (DELEGATION OF POWERS) BILL, 
1965—continued. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That this House approves the 
Proclamation (G.S.R. No. 490) issued by 
the Vice-President of India discharging the 
functions of the President, on the 24th 
March, 1965, under article 356 of the 
Constitution, in relation to the State of 
Kerala." 

The motion uias adopted. 

THE DEPUTY CHAIRMAN: Now we 
come to the Bill.   The question is: 

"That the Bill to confer on the President 
the power of the Legislature of the State of 
Kerala to make laws, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: Now we take 
uP the clause by clause consideration of the 
Bill. 

Clauses 2 and 3 were added to the Bill 

Clause 1, the Enacting Formula ana the 
Title ivere added to the Bill. 

SHRI      JAISUKHLAL HATHI: 
Madam, I move: 

"That the Bill be passed." The  

question   was  proposed. 

 


